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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

Of-No.Foy (Ct@
O 6 | decided on : 23-[7-96

Between

1. Jehn Abraham

2, KS, Rama Sastry
3. Kareemyar Khan
4, TA Samuel

5. CK Jsnardhan

6. J. Balaji

7. P. Babu Rae

8., M. Vasantha Kumar
9, MAA Siddiqugi
10. B. Venkata Swamy
11. M. Shankar Rae

12, IJ Babu '
13, KS Sisedis ,and
14, B. Sathyanarayana ‘ '3 Applicants

and

1. Dy. Directer General
Geelogical Survey of India
Seuthern Regien, Bandlaguda
Hyéderabad 500068

2. Directer General :
Geelegical Survey eof Indis |
27, JLN Read i
Calcutta 700016 ' [

3. Secretary te GOT.
Ministry ef Mines
Shastri Bhavan

New Delhi 110001 : Respendents
Ceunsel fer the applicants i P. Gurumurthy, Advecate
Ceunsel fer the respendents : Keta Bhaskar Ra

Addl, CG3C

CORAM
HON'BLE JUSTICE SRI M,.G, CHAUDHARI, VICE CHAIRMAN[éﬂié%f;ﬂMM

HON'BLE SRI: H, RAJENDRA PRASAD, MEMBER (ADMN.)
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OA.SR.2111/96 decided en

Judgenment

Oral Order (eer Hen, Mr, Justice M.G. Chauéhari, VC

23-

7-96

-
4

Heard Sri P, Gurumurthy K fer the applicants, He#rd Sri

K. Bhaskar Rae fer the respendents.

2. It ippears that the Empioyees' Asseciatien has Tuggested

an amenément te the Recruitment Rules in respect of
Steres Superintendent (T) ana they were given te und
that the Gevernment weuld cohsider the questien ef ri{
since

the Recruitment Rules by 30-6-1994, Hewever,

has net se far been undertaken, the 14 applicants wh

werking as Assistant Stere Keepers and aspiring fer

as Stere Superintendent (T) have filed the instant O
|

declaratien that the actien ief the'Re5pondents in ne

the
e rstand
rviewing

the review

are
remetien
seeking

amending

the Recruitment Rules by previding 100% queta fer Departmental

candidates is illegal and bad in law.

They alse seek| a direct-

jen te fill up the twe vacqﬁ@jﬁﬁsts of Stere Superinteni@ent;(T)
. |

esrmarked fer direct recruiﬁees by the Departmental

r*’?; ]

,fa.

apparent that the secend relief cannet st

1niependently of the first count of relief, The rec

will necessarily be governed by the existing rules 4

p.

are amended, Any amendment of the rules as-a matter

remetees,

and

rulitment

i1l thesa

which

lies within the prevince of, tg Miél*try ané that annot be

~ justiciakle issue, ane no‘direction cempelling the I
te amend recruitment rules can be issued by the Tril

|
the mest it can be stated that the applicants and th

Emp leyees' Asseciatien have expressed the desirabilig

unal,

®Speneéents

At

e

y of

amenimeﬂt ef recruitment rules by dispensing with tie direct

v

{hm/
recruitment SﬁfiTi

Whether the recruitment sheuld [be by
direct recruitment sartly aka by premetien partly, er by
|
sremetien entirely is clearly a pelicy matter for tle

|




Gevernment te lay dewn.

\

[\
N

We tberefore find that the O

cannot be entertained fer the relief as prayed.

3. OA is accerdiygly rejectéd.
i MM

Member n. )

Dated

i (M.G. Chaudhari)
! 'Vice Chairman

i
I

: July 23, 96

Dictated in Open Ceurt

sk

£
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———— . ek
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OA.S5R,2111/96 decided on : 23-7-96

Judgeme=nt

Oral Order (per Hen. Mr. Justice M,G, Chaushari, VC )

Heard Sri P. Gurumurthy fer the applicants, Heard Sri
K. Bhaskar Rae fer the reéponients.
2. It appears that the Empleyees' Asseciatien ﬁas suggested
an amendment te the Recruitment Rules in respect eof the
Steres Superintendent (T) snd they were given te understand
that the Gevernment weuld censider the questien ef reviewing
the Recruitment Rules by 30-6-1994, Hewever, since the review
has net se far been undertaken, the 14 applicants whe are
werking as Assistant Stere Keesers and aspiring fer premetien
as Stere Superintendent (T) have filed the instant OA seeking
declaratien that the actien ef the Respendents in net amending
the Recruitment Rules by previding 100% queta fer Departmental
candidates is illegal and bad in law. They alse seek a direct-
ien te fill up the twe vacant posts ef Stere Superintendenti(T)
esrmarked fer direct recruitees by the Departmental premetees,
2. . It is apparent that the secend relief cannet stané
independently of the first ceunt ef reliéf. The recruitment
will necessarily be geverned by the existing rules till these
are amended, Any amendm=2nt ef the rules g;-a matter which
lies within the prevince ef ttgrgigtttr;.and that cannet be
justiciable issue, and ne directien cempelling the respendents
te amend recruitment rules can be issued by the Tribunal, At
the mest it can be stated that the applicants ané the
Empleyees' Asseciatien have expressed the desirability ef
amendnent ef recEE}tmgnt rules oy dispensing with the direct
recrujitment ?tﬁgyffuvwﬁether the recruitment sheuld be by
séirect recruitment partly and by mremetien partly, er by
premetien entirely is clearly a pelicy matter fer the

! ..2.

|



"vé-‘

'y

e
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD a

OA-No . Qoy (qb

1. Jehn Abraham

2. KS, Rama Sastry
3. Kareemyar Khan

4. TA Samuel

5. CK Janardhan

6. J. Balaji

7. P. Babu Rae

8. M, Vasantha Kumar
9. MAA Siddiqufi
10, B, Venkata Swamy
11. M, Shankar Rae
12, IJ Babu
13. KS Sisedia ,and
14, B, Sathyanarayana

1, Dy. Directer General
Geelegical Survey of India
Seuthern Regien, Bandlaguda
Hyderabad 500068

2. Directer General
Geelegical Survey eof Indias
27, JLN Read

Calcutta 700016

3. Secretary te GOI
Ministry ef Mines
Shastri Bhavan

New Delhi 110001

Ceunsel fer the agpplicants -

Ceunsel fer the respendents
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Gevernment te lay dewn.

2

We‘therefore find that the

cannet be entertained fer the relief as prayesd.

3.

sk

OA is accoriirgly rejected,
/ ™
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8.A, 904/96,

To

2

3.

4.

56
6.
7.

pVMe

.

The Deputy Director General

Geological Survey of India,’
Sousthern Region, Bandlaguda,
Hyderabad-68. .

The Director General,
Geological Survey of India,
27, JLN Road, Calcutta-16..

The Secretary to GOI, Ministry of Mines,
Shastri Bhavan, New Delhi-1l.

One copy to Mr.P.Gurumutty, Advocate. CAT.Hyd.

one copy to Mr.K.Bhaskar Rao, Addl ,CGSC.CAT.Hyd.
one copy to Library, CAT.Hyd.
Cne spare cOpY.
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IN THE CENLRAL ADMINISTRATIVE TRIBUNAL

HYUERABAD BENCH AT HYDERABAD
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THE HON'BLE MR.JUSTICE M.G.,CHAUDHART
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